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Mr. Deputy-Speaker: I shall now
put amendments Nos. 8 and 4 of Shri
Yaipeyee to the vote of the House.

The amendments were put and nega-
tived

Mr. Deputy.Speaker: Has the hon.
Member the leave of the House to
withdraw his resolution?
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South-West Parlia-
mentary Constituency

Hon. Members: Yes.

The Resolution was, by leave, withs
drawn.

Shri Kalika Singh: He
drawn it conditionally.

Mr. Deputy-Speaker: No conditions
attached to it.

has with-

17.12 hrs.

DISCUSSION RE. PHOTOGRAPHS

OF VOTERS OF CALCUTTA SOUTH-

WEST PARLIAMENTARY CONSTI-
TUENCY

Shri S. M. Banerjee (Kanpur): You
will remember, Sir, that while mak-
ing a statement on an adjournment
motion or a calling attention motion
the other day, the hon. Deputy Minis-
ter of Law clarified, or tried to clarity,
the position or conditions prevailing
in Calcutta relating to this by-elec-
tion. I am going to quote from his
statement to show that the by-elec-
tion in the Calcutta South-West Cons-
tituency is going to be held in a
chaotic condition.

According to the figures supplied
by the hon. Deputy Minister, the
total number of voters in that cons-
tituency is 3,41,933. Out of this
number, 2,15000 voters have been
successfuly photographed up to the
18th April, 1960.

17.13 hrs.
[MR. SprakERr in the Chair]

Identity cards totalling 1,90,600 have
been issued to the voters. A further
7,000 cards sent out by the authorities
have been returned undelivered. as
the persons were temporarily absent
or had permanently left their resi-
dences. So if you summarise all the
figures, it ocomes to this that
1,26,933 voters have not been photo-
graphed, while 7,000 identity cards
have been returned undelivered.

1 may mention for the informatiom
of the House that when they photo-
graphed these 17,000 voters they
must have been staying in some
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%ouses. How can it happen that after
the photographs were taken, all
thése 7,000 voters either temporarily
or permanenily disappeared from the
place? It surpasses my imagination,
and I am unable to understand, how
those voters were photographed; and
{f they were genuine voters, where
d4id they disappear?

It might be said that those people
must have left their residences or
the particular locality and gone else-
where. My little experience of Cal-
cutta i3 that anybody who gets a
house does not leave it unless he is
dead, because there is mbsolute scar-
eity of accommodation in Calcutta.
S0, the position comes to this that
1,26,933 persons have not been photo-
graphed, and 24,400 voters have not
been delivered their identity cards.
If we add another 7000 to that, it
oomes to 21,400.

I shall read out for the information
of the House a notification issued by
Shri P. K. Bose, Electoral Registra-
tion Officer, Calcutta. 1 am quoting
from The Hindustan Standard dated
the 17th April, 1960. It reads thus:

“All voters of the Calcutta
South-West Parliamentary Consti-
tuency who have not yet been
photog~aphed under circumstan-
ces which can be explained to the
satisfaction of the undersigned as
also those who have been photo-
graphed before the 31st of March,
1960 but have not yet received
their identity cards are hereby
requested to come to the office of
the undersigned at 105|7A, Suren-
dra Nath Baneriee Road. Cal-
cutta anv day during office hours
before 23rd April 1960.”

That {s up to tomorrow.

“Those voters who have satis-
factory treasons for not being
photographed so long will be
photogravhed in the office while
photographs which could not be
delivared due to abwence of their
ownerg from their houses will be
made over to them from this
office. In ecase it is found that a
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voter’s photograph taken prewi-
ously has not been successful such
a voter also will be photographed
again in thig office. Al voters
are requested to bring with them
evidence of identity, the same as
they were required to produce at
the photo centres.

Those voters who were phote-
graphed after the 31st March, 1966,
may expect to get their identity
cards at their places of residence
by 23rd April 1960.”

I would invite your attention te the
word ‘may’.

“If they do not receive cards
by that date they also are request-
ed to visit the office of the under-
signed with necessary proof of
identity by 25th April 1960.",

1 would remind this House that the
election is to take place on 1lst May,
1960. The last paragraph in the noM-
fication reads thus:

“Ag far as practicable evecry
endeavour will be made to issue
identity cards to all these voters
before 1st May, 1960.”.

Tbe election starts on 1st May.

So, from this notice which was
issued by the electoral registration
officer, Calcutta, it is absolutely clear
that he is not even sure whether the
identity cardg will be issued or not.
Imagine a condition where out of
341938 voters, only 215000 voters
have been photographed. 7080 iden-
tity cards were returned undelivered.
Nearly 14,400 men have not recelved
their identity cards. Imagine the
ehaotie condition in which this elec-
tion is taking place.

I should like to make it clear in
this House that I do not stand for
postponement of this election. 1 de
not come from Calcutta. But my fesr
is only this, If this House wants o
uphold the banner of democracy in
this country, it will have to consider
whether 126,000 men should be de-
prived of their legitimate right to vote.
That is a fundamental right guaran-
teed under the Constitution.
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This question was raised during
the discussion on the Demands for
Grant of the Law Ministry. My hon.
friend Shri Sadhan Gupta had raised
it. A very pertinent question was
asked by my hon. freind Shri Tridib
Kumar Chaudhuri, as to why there
was delay in this by-election. I
might mention that nearly a year or
at least ten months have passed since
Shri Biren Roy who was a sitting
Member of this House was unseated
by the Supreme Court.

Shri T. B. Vittal Rao: One and a
half years.

Shri S. M. Banerjee: The question
was asked by Shri Tridib Kumar
Chaudhuri as to why there was delay.
Shri A. K. Sen replied:

“But I may tell my hon. friend
Shri Tridib Kumar Chaudhuri
that the delay was not due to
photographing. On the contrary,
the delay was due to the fact that
after photographing started, as I
anticipated, it was found that 40
per cent of the rolls was absolu-
tely incorrect.”.

So, according to the statement of the
Law Minister, a screening was done,
and the figure of 3,41,933 is the correct
figure; it does not include as far as I
can make out from the statement of
the Law Minister, any bogus voter.
So, after screening, the figure came
to 341,000. For the information of the
House F may state that the number of
voters in this constituency in 1957
was 403,712; and, after screening, in
1960, the number of voters was
3,41,933; 2.15,000 were photographed
and identity cards issued to 1,90,600;
and the number of men deprived of
the vote is 126,000. So, one-third of
the voters of this constituency are
unable to cast their votes because of
the delay on the part of Government.

Now, I would like to read the pro-
visions of the law. I am not a lawyer
and I know I shall be told in reply..
299 (Al) LS—8
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The Deputy Minister of Law (Shri
Hajarnavis): On a point of order,
Sir. As I have already stated, in the
statement which I have laid before
the House, the legality of the matter
is to be heard by the Calcutta High
Court on Monday. So, I think, the
discussion can only be confined to
find out the steps taken by the Elec-
tion Commission....

Shri S. M. Banerjee: I am not men-
tioning the legal point, Sir.

Mr. Speaker: Order, order. The
hon. Member will kindly resume his
seat. Under rule 195:

“There shall be no formal
motion before the House nor
voting. The member who has
given notice may make a short
statement and the Minister shall
reply shortly. Any member who
has previously intimated to the
Speaker may be permitted to take
part in the discussion.”

This is something like a half-an-
hour discussion; only the time is
twice as much.

I have heard the hon. Member.
Some other hon. Members have also
given notice. So, all that I would
say is that the hon. Member should
confine himself to stating what the
grievances are and what the remedy
would be. We are not going into
the fundamentals as to whether it is
legal or not.

Shri S. M. Banerjee: My whole
speech will be based on the state-
ment made by the hon. Minister. I
am not going to say anything more;
and I believe....

Mr. Speaker: Not about the legality
which is sub judice.

Shri S. M. Banerjee: The hon.
Minister mentioned certain clauses of
the Representation of the People
Act. I am not going to mention any-
thing which the hon. Minister did



13425  Discussion re:

[Shri S. M. Banerjee]

not mention. I think the hon. Minis-
ter made the statement knowing
fully well—as a lawyer—that the
case is before the High Court. I am
only mentioning that....

Mr. Speaker: The point is this.
Whatever is before the Court for a
decision should not be touched lest it
should prejudice the decision,

Shri S. M, Banerjee: I am not re-
ferring to this.

Mr. Speaker: The legality of it
should not be touched. How the
photographs can best be taken and
other things could be done may be
mentioned. The hon. Member has
already taken 13 minutes.

Shri S. M. Banerjee: 1 should be
be given at least 15 minutes, Sir.

Mr, Speaker: I will give him two
more minutes; he started at 5.10.

Shri S. M. Banerjee: Sir, the dis-
cussion started at 5.15.

Mr. Speaker: No, no; I came earlier
Anyhow I will allow him 5 more
minutes.

Shri S. M. Banerjee: So, Sir, I
want to read from the amending Act
which we passed in 1958, to avoid
bogus voting or impersonation. The
Act says this. I am reading section
61(b).

“for the production before the
presiding officer or a polling officer
of a polling station by every such
elector as aforesaid of his identity
card before the delivery of u
ballot paper or ballot papers
to him if under rules made in
that behalf under the Represen-
tation of the People Act, 1950,
electors of the constituency 1n
which the polling station 1s situa-
ted have been supplied....”

Sir, I would request your attention
to the words—
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“have been supplied with iden-
tity cards with or without their
respective photographs attached
thereto;”

My submission ig that the drafter of
this Bill, which ultimately became an
Act, could visualise the chaotic con-
ditions that would prevail in such a
bye-election in Calcutta. So, he used
the words ‘have been supplied’.
Supplied by whom? The onus or res-
ponsibility is on the Government or
the election machinery. That is my
submission.

Then, the draftsman said:

“identity cards with or without
their respective photographs”.

He had visualised that the identity
cards may be ready but the photo-
graphs may not be supplied, because
they have begun this Himalayan job,
a new experiment very late It may
happen that all the photographs may
not be taken. After all the camera
is not a sten-gun that it can be used
to kill about 2,000 men in a few-
minutes. After all it takes time. He
had in his mind that this condition
may take place and this contingency
may arise and so used the word very
cautiously, ‘“have been supplied with
identity cards with or without the
respective photographs.” This is the
expression which the framers of the
statutory rule use and I would read it:

“The Electoral Registration
Officer for such notified consti-
tuency shall, as soon as may be,
after the issue of the notification
under sub-rule (1) arrange for the
issue to every elector of an iden-
tity card prepared in accordance
with the provisions of this rule.

The identity card shall (a) be
be prepared in duplicate; (b)
contain the name, age, residence
and such other particulars of the
elector as may be specified by the
Election Commission; (c¢) have
affixed to it a photograph of the
elector which shall be taken at the
expense of the Government; and
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(d) bear the fassimile signature
of the Electoral Registration
Officer:

Provided that if the elector re-
fuses or evades to have his photo-
graph taken, no such identity card
shall be prepared for the elector
and a note of such refusal of
evasion shall be made in the copy
of the electoral roll maintained
by the Electoral Registration
Officer.”

These rules were drafted in a state of
complacency hoping that this parti-
cular machinery will be able to
photograph all those persons but un-
fortunately those people have not
been photographed. We believe in a
parliameniary democracy and if in a
constituency where 3,41,933 voters
exist about 126,000 are deprived of
their votes, what is the fate of this
election? What are the minimum re-
quirements of a man in this country,
or in any other country? He wants
two hot meals, one house to live, a
wife and a vote. I do not stand for
any postponement. Even the elec-
toral roll has not been supplied to
the candidates. On 25th April, the
working or the taking of photograph
1s not over, how can the election
take place on May 1st? Will it con-
tinue till the 1st of May when polling
also will be held? These 126,000
voters do not want postponement but
they should be given the right to
vote. I hope this Government which
believes in democratic principles will
upold the democratic principles and
institutions will allow these people
who are without identity cards and
photographs to vote. Otherwise,
election will be a farce. I do not
say anything with a political motive.
This will happen in my Kanpur con-
stituency after two years or in other
constituencies. These are the few
questions that I have to pose.

Shri A. K. Gopalan (Kasargod):
Sir, T will touch upon the points 8l-
ready touched upon by the' previous
speaker. The future of parliamen-
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tary democracy depends upon f{free
and fair elections, for which two
things are necessary. Firstly, those
who have the rieht to vote should
exercise their votes and those wno
have no right cannot exercise that
right.

Now, four things are stated in the
latest Press note of the Electoral Re-
gistration Officer. Firstly, it is a
clear admission that a large number
of eligible voters have not been photo-
graphed. Secondly, of those photo-
graphed, many have not been sup-
plied identity cards due to the absen-
ce of owners from their houses.
Thirdly, many photographs have
proved unsuccessful and such voters
will have to get themselves photo-
graphed again. Fourthly,—it is very
important—it says that every endea-
vour, as far as practicable, Will be
made to issue identity cards to voters
before the 1st May, 1960.

In this press note the Commissioner
has said that as far as practicable
photographs will be supplied to all
the voters. That means, if it is' not
practicable, thousands of voters will
not get their protographs. In other
words, when this was released on
17th April, the Election Commissioner
has admitted that it is not practica-
ble for all the voters to get photo-
graphs, without which they would
not be entitled to vote.

Then, in respect of those who have
already been supplied photographs,
he says, because the photos are
meant for identity if the photos are
not clear—he has himself admitted
that some of the photographs are
bad—they will have to be photo-
graphed again.

Now, the first thing that =a
candidate standing for election will
require is a voters’ list, a list of those
who are eligible to vote from his
constituency so that he may
approach them. According to the
figures given here, even though
2,000 or 3,000 voters have been given
photographs, till the 1st of May the
candidate will not know who are
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his voters. Without knowing who
the voters are, what can a candidate
do? Whom can he approach? It
you simply say that some people in
Calcutta will be eligible to vote and
others will not be eligible, whom
can the candidate approach till the
ist of May.. The candidate will not
be able to understand who the real
voters are, without which he will not
be able to approach them and re-
quest them to vote for him or tell
them why they should vote for him.

According to the Representation of
the People Act the candidates stand-
ing for election are entitled to have
at least a vo‘ers’ list. We had an
election in Kerala some two months
back. What was done there? A
fixed time was given. It was eric
that within a month if there was
any kind of impersonation or any-
thing of that sort the other party,
the affected party can bring such
cases before the polling officer. I the
persons concerned do not appear
before the polling officer then he will
say that those persons have no right
to vote. That was ‘he reason why it
was found that in some constituen-
cies 3,000 to 5,000 voters were found
to be not real voters and election peti-
tions have been filed in such cases.

Here is a new system of giving
photographs to voters. This sys‘em is
being introduced for the first time. If
by this system the real voters do not
lose their right to vote we have
nothing to say against it. What does
the Election Commissioner say? He
says that he cannot guarantee whether
all those who are eligible voters will
be given their photographs. If they
do not have their photographs thcy
will not be eligible to vote. He has
said that he will try to see that all
of them get their photographs.

There is another thing that I would
like to bring to your notice. Some
people, the upper middle class people
and others do not like to stand like
a convict with a photo and number.
Many women have said that they
will not stand like convicts with their
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photos and numbers. This is a senti-
mental objection. Can an election be

‘conducted under such circumstances?

Apart from this sentimental objec-
tion, people are not so very conscious
that they must do everything them-
selves in order to exercise their fran-
chise, they must get themselves photo-
graphs so that they may be able to
exerc'se their franchise. When they
are not so very conscious, by intro-
ducing this system now you will make
thousands of people not to exercise
their right to vote.

Therefore my suggestion is this. As
far as 1st May is concerned, ihe
Election Commissioner has said that
it will not be practcable to supply
all the voters with photographs.
Under such circumstances, if the Gov-
ernment want to conduct the elec ions
on the 1st of May itself, they can do
so under the old system of elections.
As far as possible not a single man
should be denied his right to vote
because of the new system. Here, if
you adopt *his system, thousands of
people will not be able to vote. There-
fore, postpone the date. Enlist the co-
operation of all parties and get the
voters’ list ready. In this new
system of having photographs is to be
in‘roduced, then give enough time, so
that with the co-operation of all
parties, with the co-operation of the
people standing for election and the
general public, explaining to them
that it is necessary to have the elec-
tions conducted under the new system,
you can have the elections conducted
in the proper way. Otherwise, you
will be conducting elections under
conditions where the parties concern-
ed and the people seeking elec‘ion
will not know who the voters are.
It is also said that some photographs
are hurriedly taken. I do not accuse
the photographers because they are
taking the photographs hurriedly. In
fact, in some places, if these photo-
graphs are taken so hurriedly. the
photograph will not be in the form of
a man or woman but just something
like an animal sometimes!
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Again, it may be noted how these
things are carried out. Once an ex-
judge went to the voter and asked the
woman voter not to stand in such
and such a manner but to stand in
the manner he advised her to do.
Do not stand like this” and so on,
he said. The voters do not like such
things and they naturally question,
“Are we convicts to stand like that
with the numbers and the photographs
like that?” So, the sentimental ob-
jection is there.  Some say that
they do not want to have the photo-
graphs taken like that. So, unless
and until we educate the voters ana
get their co-operation and are able
to take photographs of the voters who
have the right io wvote, it is no use
hurrying up with such measures.

Now, you want to have the elections
today, when the candidates themselves
do not know who the voters are! I
do not understand whether it can be
called a free and fair election. Accord-
ing ‘o the Election Commission and
the electoral officers, it is clear that
as far as practicable every endeavour
will be made to get the photographs
in time. But whatever endeavours
have been made the people do not
like the methods. This is an unfortu-
nate si'uation. All endeavours have
not been very fruitful though there
have been some results.

So, my request in the first place is,
postpone the elections by three
months. Request for the co-operation
of the people. The Communist Par‘y
is ready to co-operate. You must tell
the people that such and such things
are to be done, and tell them that
the photographs are taken to ge‘ the
co-operation of the people in all possi-
ble ways for the success of the
election. The authorities must see
that the photographs are taken and
distributed properly and that
not a single man who is in the
voters’ list and who has the righ* to
vote loses his right of vote in the
election. Therefore, I would say,
either have the election on the 1st of
May. without the photographs or post-
Pone it at least for three months, and
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see that, with the new system of
voting, so many voters do not lose
their voting rights.

Shri Aurobindo Ghosal (Uluberia):
Sir, 1 come from an industrial area
just opposite to the constituency in
ques ion. I do not know if these
photographs will be introduced in my
area also. The practical difficulty
will be 50 per cent of the voters will
be scared away, not because that they
are bogus voters but because they
are workers. I say this because there
are inherent difficulties. The proper
atmosphere is not there, nor any edu-
cation has been given to them in these
matters. No previous training has
been given to them so that they can
come forward and cast their votes.

The first difficulty lies in the ma'ter
of time. These workers are engaged
from morning till evening in the mills
and factories, and it is not possible
for them to spare the time to come
and give their photographs. Secondly,
these workers are not very conscious
of their rights. We have seen that
in village areas the percentage of
polling is higher than in the working
class areas, because we have to per-
suade the workers to come and
vote. Not only we but all
the candidates, to whatever party
they may belong, have to persuade
tne workers and arrange for them to
get leave from the companies or fac-
tories in which they are employed.
So, all these difficulties are there
which have to be faced in persuading
the workers to come and have the
photographs and then to bring to the
vo.ing place. But in the village areas,
the voters come in large numbers to
cast their votes. Naturally, there is
an indifference on the part of work-
ing classes to come as voters ond
cast their votes. This is one im-
portant factor which has to be consi-
dered. They will be scared away if
photographers are insisted upon,

The nex! point is one of huge
wastage of money. The wastage re-
sults in this way. Most of the
workers change their place of work;
they go from place to place frequen-
tly, and every time, since they change
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their areas, if the photographs are to
be taken and adjusted with ano.her
constituency, then it will be difficult
for all concerned, and this will result
in huge wastage of money for Gov-
ernment also. These photographs
will be of no use after the concerned
voters change their place of work,
and join a mill or factory in anotner
constituency.

Of course, the only point that is
being stated on behalf of Government
is that they will be able to stop bogus
voting. But even now I can tell the
House that nobody is going with
photographer to identify the voters.
For instance, if I take out my photo-
graph, say, as one Sushil Bose who
is a voter it is impossible from the
photograph to know that I am the real
person. Therefore, in any case, you
are not going to achieve....

Mr. Speaker: Let me put one ques-
tion. Every adult is entitled to one
vote. So,-there is no necessity for any
person to impersonate some other man
who is alive, because that man who
is alive has his own vote. 'Then,
there cannot be two photographs of
the same person. I can unders‘and a
dead man being impersonated, be-
cause the dead man has no vote. But
a living man need not be imperson-
ated, before that man has also his
own vote. I am not able to under-
stand it.

Shri A. K. Gopalan: The photo-
grapher goes to various places and
takes photos. Before taking photo one
has to produce some receipt of tax or
something. A person gets all these
papers from somebody and gets him-
self photographed. Then he goes to
another place and there also ne gets
himself photographed. He can do it
in three or four places.

Mr. Speaker: Is this corporation el-
ection? In these elections there is
adu’t franchise, is it not so? N9 pro-
perty qualification is necessary. A man
who goes there must correspond to
the photo that he carries with him,
Today a man cannot vote in two
places.
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Shri A. K. Gopalan: He can vote.

Mr. Speaker: In the same election
he can vote once or cannot vote; he
cannot vote twice.

Shri A. K. Gopalan: As a right he
cannot vote but he does.

Mr, Speaker: Possibly, what they
do is they withhold the photographs
and subsequently  substitute them.
When once a man is photographed
with that photograph he can vo.e oniy
once.

Shri S. M. Banerjee: I will explain
it in half a minute. Iam S. M
Banerjee and I am a voter. When an
enquiry was made, S. M. Banerjee was
not in his house. In Calcutta there
being so many slum areas, it is possible
that there are 20 people with the
name S. M. Banerjee.

Mr. Speaker: If S. M. Banerjee is
not there and some other man is there,
that man has a.so got his own vote.

Shri S. M. Banerjee: Suppose there
is ore Sushil Mohan Banerjee in the
place of Satyendra Mohan Banerjee,
that is, S. M. Banerjee. He goes to
the photographer and takes a photo-
graph of himself. He goes to the
polling station and casts his vote as
S. M. Banerjee. But the real volc is
not of S. M. Banerjee at all. Who is
to check it? The total number of
votes may not increase.

Mr. Speaker: That is all right. Who-
ever impersonates S. M, Banerjee, he
has his own vote. Why should he take
the other man’s vote? By his own
right he has got a vote.

Shri A. K. Gopalan: Itsmay be any-
body. If there are one lakh of vciers
how are you going to check it?

Mr. Speaker: That is right.

Shri Aurobindo Ghosal:. Then, the
whole area of West Bengal is not
being photographed, on.y the urban
and industrial areas are photographed.
If the whole State is going to be
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photographed, then there is less chance
of impersona.ion.

Shri Manaen (Darjeeling): Is this in
order to avoid proxy?

Shri Aurobindo Ghosal: If the whole
election is held on a single day, it is
ditficult to have bogus voung. Taking
pho.ograph is not ihe proper way ot
checking bogus voting.

Lastly, I want to point out that in
the South West Calcuita cons:ituency
sutficient time was not given to the
voiers to come forward for their pho-
tographs. Also, the parties were not
taken 1nio confidence so that they can
also propagate whawever is good In tne
sysiem to the voters in order (o per-
suade them .o go to take their pho.o-
grapns. We must remember that in
these areas there are some conservative
families. I may tell you quite frankly
that my granumother wi.l not agree
to get her photographed, whatever may
be .he importance of the occasion.
That 1s a practical difficulty. This
cannot be removed in one day or soon
unless we systematically and persisten-
Ly propagate the advantages of this
system.

In a nutshell I would like to point
out .0 the hon. Deputy Miniwster ¢f
Law that there is a major portion, I
would say 25 per cent, ot the voters
that consists of bogus voters. In no
consiituency in India there are so
many bogus voters. Therefore I
would request the hon. Miruster to
see either by postponing the zlection
or whatever it might be that {he
voters who are genuine voters and who
have been left out due to want of
pho.ographs can be photographed and
are entitled to cast their votes in the
coming election.

Shrimati Renuka Ray (Malda): Mr.
Speaker, Sir, my hon. friend, Shri
Banerjee, made a very eloguent speech
No doubt, it sounds very bad if one
says that this is a method by which
S0 many peop e are sought to be de-
franchised. But what actually are the
facts? Let us sift the facts.
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It was decided to bring in the heal-
thy practice of photographing the
voters, particularly in the city of Cal-
cutta and other urban areas probably
iater on, because of a very unhealthy
practice that was being gone in oy—I
do not men.ion any particular politi-
cal party—political parties as such,
namely, the system of proxy and oe-
cause large numbers of persons who
were not actual voters used to im-
personate others. Why did this hap-
pen particular.y in the city of Cal-
cu.ta is because of the fact that there
is a large population which comes in
and goes from Calcutta daily, that is,
the floating population. Therefore it
becomes easy to do this kind of im-
personation when voting takes place.
This is an acknowledged fact. It was
because of this that this House de-
cided to bring in a law by  which
this taking of photographs in cities
like Calcutta became possible and the
notification was made on the basis of
a law passed by this Parliament.
That is the background.

It is true that this could not have
been liked by many persons. Again,
I do not want anyone to think that I
am mentioning any particular party.
But it was certainly not liked by those
who are used to this system of
impersonating votes and allowing it to
happen. It is true that out of 3,41,000
voters who have been found to be
genuine voters, photographs of over a
lakh are not quite ready. At least
that is what I understood from the
statement made by the hon. Minister.
I think he also said that an attempt is
being made to see that these photo-
graphs are ready in time.

As far as I understand the argu-
ment raised was that many of these
people would have willingly agreed
to be photographed but for the hours
at which the photographers went
round. I understand that the photo-
graphers go round from 7 o'clock in
the morning so as to get those people
who went out to work. It all went on
properly for some time, that is, from
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the 21st June to the middle of August.
The photographying went on  and
there was no hitch wuntil this time.
Afierwards, what happened......

Shrimati Renu Chakravartty
(Basirhat): How many have been
photographed?

Shrimati Renuka Ray: Over 1,50,000
people could be photographed by :hen.
That itselt shows that it could have
been possible had people not be
dissuaded from it. I listened to Shri
Gopalan’s speech. With all deference
to him I would say that so far as the
women of the city of Calcutts are
concerned, they are not the women
who would not come forward io be
photographed. That is not correct.
They are not that type of women who
would fight shy of being photograph-
ed. People who live in the city of
Calcutta are not of that type. Again,
I do not want to impute any motives
to anyone in particular, but it is
rather strange—and it is a fact—that
since the beginning how it was ihat
although  the photographers went
round and continued to go round so
many people were not photographed,
why it was that this delay took place
later on, and who was behind this
move by which it was possible to come
to a position now that so many per-
sons have not been photographed and
therefore there is a likelihood uf their
being disenfranchised.

I understand from the hon. Minister’s
statement that every attempt is being
made now to see that their phnoto-
graphs are taken in time.

I would submit that the Election
Commission in our country has a very
good record, a wery great reputation,
a reputation which is internatioaal.
Other countries come to learn at the
teet of our Election Commission as to
how to hold free and fair elections.
Therefore, I would leave this point not
to the Government, nor to any party,
but to the Election Commission. If
they feei that the conditions are such
that a free and fair election can be
held, then, I think we should not ask
them either to scrap this system—
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which some people would like, of
course, not having photographs at all--
or delay it. I think the best judge
will be the Election Commission who
are noted for their objectivity and
who, as 1 said, have established a re-
pulation of which we are indeed very
proud. And all that I would ask of
the Members who have spoken, as well
as of this House in genera., is that we
leave it to that Election Commission.
Let the Election Commission decide,
as they have done in the past, and as
they have done fairly and freely and
courageously; and they will not bow
down to any Government or to any
pouitical party’s whims or fancies.

With these words I would again
stress that it is easy enough to use
high-sounding phrases and say trat
this disenfranchisement is being done
because the system of photographs is
being brought in. I think that for a
city like Calcutta, where many 1nal-
practices have taken place in the past,
it is a very good system that is being
brought in so that each man who is a
voter will be known as a voter and he
alone or she aione will e able to vote
in future.

With these words I again submit,
let the Election Commission be the
judge. And 1 think that this country
as a whole and the world at large will
certainly agree that the Election
Commission will not do anything that
is unjust and unfair to disenfranchise
any one.

Mr. Speaker: Shri Yadav Narain
Jadhav. Each Member will take two
minutes.

Shri Yadav Narain Jadhav (Male-
gaon): I have very good facts and I
may be given more time.

Mr. Speaker: The Minister has to
reply.

Shri Yadav Narain Jadhav: The De-
fence Minister was speaking up to 5-
20, and one hour has been al.o.ted for
this.



13439  Discussion re:  VAISAKHA 2, 1882 (SAKA) Photographs of 13440
Voters of Calcutta
South-West Parlia-

mentary Constituency

e frmem @t mr d ? o
HAEH FT 21N 47, g AR 509 §49

Mr, Speaker: Hon. Members have
their own sense of time: Before 5—
15 he finished. He finished at 5—-10, I
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A | W g AN F arEq g
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18 hrs,

Mr. Speaker: Shrimati Renu
Chakravartty. I am competent to call
only those hon. Members who have
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given notice earlier. Anyhow, Shri-
wau Kenu Chakravartty comes from
Bengal, and, therefore, [ shall aliow
her. She had not given me nouce
earlier.

Shrimati Renu Chakravartty: I am
sorry. We have raised this mailter not
8l all trom g patusan pout of view.
Thereiore, | was a little pained when
vue of my sisters iried In an inaurect
way tu point out tndal possibly it 1s a
particular party that 1s realy an
expert 1n bogus voung, and, therefore,
we are trymg to hgnt against tms.
But ) feel what we should 100k upon
1t not in a partisan view, but tfrula
the point of view of the 1nethod by
which we can eliminate bogus voung.
All of us want to eliminate bogus
voling. Every single party wants to
eliminate it. The method of photo-
graphing we had thought of was the
best. But in 11s very himplementation,
we find that more tnan a lakh of
voters, that 1s, about 25 to 30 per cent
of the voters who are on tne revised
list are being disqualified. These re-
visted electoral rolls were undertaken,
1 think, only two years ago, and about
7,000 people were taken off from the
earlier rolls. Out of the new electoral
rolls, more than one lakh voters, that
is, about 25 to 30 per cent of the
voters are going to be disqualified. It
such is the position, if the treatment
is so radical that the man himself ix
going to die and that right of tranchise
is gomng to be denied to so many
peovle, then, certainly, this Xouse
will have to reconsider this mutter.

My hon. friend Shri Yadav Narain
Jadhav has said that we would have 1o
come together and decide how we are
going to eliminate bogus voting. Let
us do it. I would have been glad if my
hon. friend Shrimati Renuka Ray had
put forward a proposal under which
the right of franchise and the elimin-
ation of bogus voting would bota have
been ensured. But when she stands
up and says that even after a large
number have been elimma‘ed from
the original list of voters, even then
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the question of bogus voting is of
prime importance, then, I think we
have to consider it.

Shrimati Renuka Ray: I said, leave
it to the Election Commission which
has a good repu.ation. My hon. friend
may please realise what I said.

Shrimali Renu Chakravartty: There-
fore, my point is that we from this
House may make our recommen-
dation known to the country and also
to the Election Commission.

The point has been raised that it
was this House that had passed that
Act and that photograph provision. It
is true that we have passed it and this
House is supreme. It the House finds
that something has gone wrong with
what it had enacted, I think it is but
proper that we have to reconsider it.

Even according to the law that we
have passed,—I1 would give this much
credit to the Law Ministry—we have
saud that an identity card may be given
with or wi.hout pno.ographs, beccause
the framers seem to have had in tneir
mind that there may come about cir-
cumstances when it may not be pc.si-
b.e to photograph everybody. When
that is the provision, if today we fina
that a large number of people have
not been photographed, I think it is
only right that the hon. Minister and
this House must express their opinion
that in the circumstances of the par.i-
cular by-election where almost 25 per
cent. of the electorate is being dis-
qualified, the onus or the réspon-
sibility will have to rest upon Govern-
ment and they would have to allow
the voters to come with identity cards
without photographs. That is one of
the suggestions that I would make
for this particular by-election.

Another point that I would like to
raise is this. No rules have been fram-
ed in the case of identity cards with-
out photographs. Actually, there
should have been rules to cover these
cases also. But our executive has
not thought it proper at all to con-
sider this question as to what the
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framers of this amendment had in
mind as to what the case wouid be
where we cannot have photographs

I would also like to point out that
the onus of giving these cards rests
upon Government subject to two con-
ditions. One of them is that Govern-
ment have to prove that the person
who is being disqualified has evadcd
or has refused to iake the card. Now,
on the very basis of the seven thousand
cards which remain undelivered to
people who have been photographed,
according to the idea of the Minixtry

_itself, they are of persons who have

been photographed, and, therefore,
they are not bogus voters. Thetefore,
these seven thousand persons are ruc
bogus voters; nor have they refused
to take their photographs. Therefore,
how can you say, even on the kasis
of these 7,000 that remain undelivered
that they have refused and they nave
evaded. Sir, you do not know how
this is done. This is a peculiar method.
We have to stand with a sort of
wooden thing in our hand in wlich
the number of the voter is marked
just like criminals. We have to stand
like that and the picture is {aken.
After having done that, those people
have to get these cards from photo-
graphers and the Government has to
go from house to house.

I myself, 3 days ago, carried out a
house to house campaign of 40 houscs.
I went to one of the middle class areas
in the Bhiwanipur constituency,
School Row, Deban Mukherjee Road,
Harish Mukherjee Road, Kalighat
Road and those areas. What is the pict-
ure there? Out of the 40 houses, there
were three houses where they said
that they had received all the photo-
graphs. There was one house in which
there was a respectable businessman
of that area, who, as Shri Aurobindo
Ghosal said, belongs to one of the old
families of Calcutta who are fairly
conservative. He said: “Shall I allow
my womenfolk to be photographed by
some strutting young man who comes
and says, ‘I am a photographer and I
am going to take the photographs of
your women'?” He said, ‘Nothing
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doing; I will never allow it. I showed
him the way out. I have taken my pho-
tograph; but I cannot allow my women
to be photographed.’ But, our Law
Minister says that women photograph-
ers are available. But that old gentle-
man said, ‘No woman photographer
has come here.’

After that I found that, in about 45
houses, it 5 had been photographed, 3
have not been photographed because
when the photographer came ail ot
them were not available, altnough nmy
hon. friend Shrimati Renuka Ray says
that the photographers are ail tncre
from 7 AM. to 7 p.m. There 'will be
houses in which after 10 o’clock peopie
go out to office and at no one time can
all of them be found. Even then, tney
say you can go to the park in the
evening. Frankly speaking, we have
to admit that a very large percentage
of our electorate is not so politicaliy
conscious  that they will take tne
trouble. If you know our city, living
in Harish Mukherjee Road, to go ali
the way to the park may be about haif
a mile. Who in the terrible heat 1.
going to take the trouble of going tu
the park? It is not done. Then, if
you want to complain, you have to go
to Surendra Nath Banerjee Koad whicn
is abou{ 2} miles away and for a
person living in Garden Reach it wili
be 4 miles away. Getting up in the
‘morning and working from 7 in the
morning till 7 in the evefiing who will
sign the complaint and take it to
Surendra Nath Banerjee Road? Frank-
ly speaking, most people will not do it
and they have not done it. This is the
position.

Not only that; I would like the
House to understand the peculiar posi-
tion which I found in one of the
houses. The gentleman told me that
two photographs were given to him;
one was the correct one and the other
one did not belong to anybody in his
family. So he returned it. They are
not bogus voters. They are not an-
xious to go in for bogus voting. Let
not that idea go about in this House.
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Mr. Speaker: There is no meaning;
they cannot use the photographs.

Shrimati Renu Chakravartty: They
cannot use the photographs. . can tell
you a different case—of dead vote:..
We have found one or two cases
where, actually, people have photo-
graphed themselves as somebody else.
I do not oppose this photograph on
principle; it may reduce impersonat-
ion. Many peopde have asked us.
‘Why were you so late in raising this
okjection?’” Because, on principle, 1
thought it was a good thing. But,
when I find that some 25 per cent.
of the electorate has been disenfran-
chised, then, I think it is time that for
this election at least you must ask
the Election Commission to exercise
its discretionary powers—they are
given discretionary powers not man-
datory powers—-in order to allow pco-
ple who are on the electoral rolls, to
vote.

Regarding bogus voting, 1 persoaal-
ly feel I have no other recommend-
ation to make except one. MaylLe
some people wi.l laugh it away.
(Interruptions). But I do feel that
all the po.itical parties should o
iogether as we have done in e
Election Commission. We have not
taken any partisan attitude towards
it although we know that the party
that has more money can naturallv
utilise in a particular way. We have
not been able to get money and we
may not be able to utilise it......

Shrimati Renuka Ray: Sir, I object
to this imputation against the Election
Commission. Whe'her you have
money or not is not the questioa. 1s
the Election Commission in:luenced Ly
money or can it be....(Interrup-
tions).

Shrimati Renu Chakravartty: I do
not think she follows my English. T
am sorry for my English. I wil just
explain what I said.

Mr. Speaker: It is not necessary.

Shrimati Renu Chakravartty: ‘The
time is limited and so I will not ex-
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plain it further. But I must say that
we have generally come to more or
less unanimous decisions as o the
conduct of elections. On the question
of bogus voters, all parties including
the Congress Party and the Com-
munist Party and all the other Parties
should come to a decision that if any
person supporting us is found to do
bogus voting, we shall take very sirict
steps against him. We should come to
a gentleman’s agreement that ne
bogus voting will be allowed. Uniess
you come to this sort of an agree-
ment, however much you may try, in
these circumstances, nobody will be
able to guaran‘ee anything. In
Europe people carry identity cards
from their sixth year or so. In our
country, it is never done. We are find-
ing difficulty in that; it is a genuine
difficulty. We do not want that a
quarter of the total electorate should
be disfranchised. Let nobody go with
the idea that we are raising it because
the Communist Party feels that it is
going to lose the elections. Whether
we lose or whether we win, we do not
want postponement of the election
either. T may tell you that this is go-
ing to open a floodgate of election
petitions and we have had far toco
many of them. We should take cog-
nisance of these facts both from the
point of view of the democratic right
of franchise as well as the right of
having fair and free elections.

Mr, Speaker: I shall call the hon.
M nister.... (Interruptions). I have
called the hon. Minister to reply.

Shri Hajarnavis: Sir, I express my
deep gratitude on behalf of the Elec-
tion Commission that you have
afforded us-an opportunity for placing
before the House the various steps
taken by the Election Commission in
the implementation of a duty which
has been imposed.upon that by the
Parliament.... (Interruptions). The
House is aware that under our Cons-
titution the conduct of the election,
the preparation of the electoral rolls
and the taking of all the steps for
the due constitution of the various
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legis atures are vested in the Election
Commission. Under our Constitution,
if a law is made by the Parliament,
the Election Commission must give
effect to it. Under the law which
we passed in 1958, the Election Com-
mission has been given discretion.

Shri Sadhan Gupta (Calcutta—
East): On a point of order, Sir, I
think the legal aspect was not per-
missible to be dealt with.

Mr. Speaker: All that he says is
that the legality of it ought not to be
questioned. So long as the Parlia-
ment statute is there, the Government
has to carry it out unless it is repeal-
ed. That is what he says.

Shri Hajarnavis: 1 am referring to
the rule by which the Election Com-
mission has been given discretion to
make a notification specifying the
constituency where the identity cards
were to be issued.

Mr. Speaker: As I understand, the
simple question is this. Nobody
denies the notification. If a person's
name is not included in the voters’
list, he is not entitled to vote, leave
alone the identity card or the photo-
graph. Now, even though there is
adult suffrage and all that, unless
the name is there, he is not allow-
ed to vote. If the names are not
there, the political parties who are
interested must get his name enlisted
and to the best of their ability the
officers put down the names. So,
whosoever’s name is not there, either
he must look into it himself, if he is
interested or the political parties
which are interested in getting the
votes should get those names included.

Now, so far as identity cards are
concerned, what he ought to have said
was that six months or eight months
have been given. If a person does
not get his identity card because h_e
is illiterate or he is not interested, it
is the duty of the parties who are
interested in the elections to get him
the identity card. ~What happens in
the case of names in the list? If the
names of some persons are not enter-
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ed in the list the parties concerned
see that those names are also included.
Likewise they may get the identity
cards also.

The third point is about the photo-
graphs. The only point is that the
photographs are not available in spite
of best efforts. Nobody claims per-
fection so far as the electoral roll is
concerned. Some names are always
omitted. If the persons or the par-
ties concerned do not care to see that
those names are included, they go
out, they do not exercise their right
to vote. It happens, whether in a
small number or a large number.

The only question here is whether
sufficient opportunity has been given,
sufficient time has been given for this
or whether this was hustled. If
sufficient time has been given, and so
many people are in the list and others
have not come in because they do not
care or they have not time because
they cook in the morning and go to
office in the afternoons, they will not
be included. That is the simple point.

What the Minister ought to say is
whether there has been any hustling,
whether sufficient opportunity has
been given, whether there are any
difficulties due to which thousands of
people have been disenfranchised.

Shrimati Renu Chakravartty: I do
not think, Sir, anywhere, in any con-
sti‘uency, it has happened that in the
electoral rolls, one-fourth of the
people residing in that area have been
left out, have been denied the right
to vote. I do not think any such
occasion has ever arisen.

Shri Hajarnavis: Sir, I cannot put
it in a better way than you have done.

Shri S. M. Banerjee: You have said,
Sir, that because a man is illiterate
he might not have cared to enlist
himself. Here 1,50,000 people are not
in the list. Are we to take it that
all these men are illiterate? They
comprise of upper middle class, mid-
dle class and working class people.
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Mr. Speaker: It is true that under
the previous system of getting the
names entered in the list a man goes
there and gets the names entered.
Therefore, theré is no act of omission
on the part of the voter himself.
The man who goes to get the names
entered merely asks the names of
voters. If the voter in a particular
house is not to be found he asks
somebody in the house the names of
voters in that house. In that case
a person may or may not give more
names. This led to difficulties. Nor-
mally, whoever is the registering
officer has to find out whether the
names are real names or bogus
names. If some names are omitted,
either the persons concerned them-
selves go or send a petition. Some
others interested in getting their
names included may also do it.

The same procedure can be follow-
ed here. The card along with the
photograph can be obtained either
by himself or by others interested
in him. If sufficient opportunity has
not been given, certainly objection
can be raised. But if sufficient
opportunity has been given and the
man concerned is not prepared to
take his card, what is the other
remedy? That is the only point that
he has to answer.

Shri A. K. Gopalan: I am sorry,
Sir, you have posed the question in a
way in which the whole question
takes a different shape. The Elec-
tion Commission in Calcutta has ad-
mitted that as far as practicable

‘photographs will be given to the

voters. If you say that it is the duty
of the voter to get his photograph,
then the best thing is that you can
publish’ a list of the people in the
country and say that they are all
voters. Is it not the duty of the Gov-
ernment to adopt a method whereby
every voter is able to exercise his
right to vote. I have already point-
ed out that the political consciousness
of the country is such that the voters

'will not themselves take interest.
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The question here is this. A new
method is going to be introduced.
The. Election Commission itself has
said that if it is '‘not practicable—
within seven days they cannot think
of it—then all voters will not be
given photographs. It is not a ques-
tion of ten voters, it is a question of
thousands of voters. Then, can we
have an election?

The other question, that it is the
duty of the voters is secondary. 1If
everybody in the country takes such
interest, then there is no objection.
But because it is only some years
since we have introduced this new
system of election there is not so
much awarcness. Why are we in
such a hurry to introduce this new
system of having photographs? We
are not against it. We only point
out that on 17th April the Election
Commissioner has said that he can-
not say whether the photographs can
be given. He says: “as far as practi-
cable”. That means that there are
many difficulties in the way.

Mr. Speaker: If it is not possible
for him to distribute, how does he
insist upon these votes?

Shri Hajarnavis: Every possible
effort is being made to distribute the
identity cards. They are sent out to
the persons concerned. If the man is
not there, then it cannot be delivered.
People are notified that they may
come to a particular place, the parti-
cular notified place, and collect the
identity cards. This process will go
on right till the election takes place.

Mr. Speaker: Why did they not fix
a dead-line?

Shri Hajarnavis: That was done.
We have been extending the date
from time to time. Sir, I cannot im-
pProve the admirable manner in which
you have expressed it. I will only
Blve....

Mr. Speaker: I am only trying to
understand, for the rest of the hon.

Members who do not belong to
Calcutta and who wanted to speak.
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Of course, Shrimati Renu Chakra-
vartty has spoken. The other hon.
Members unfortunately have not got
to vote in this, but when another
election comes they have the right to
vote, and therefore every hon. Mem-
ber must understand what exactly it
is.  Therelore, I stated what seemed
to me to be the point at issue. Let
them decide.

Some Hon. Members rose—

Shri Hajarnavis: I do not yield.
Let the hon. Members yield.

Mr. Speaker: Order, order.

Shri Hajarnavis: Now, I will give
the dates on which the various steps
were taken.

Mr. Speaker: When was it started?

Shri Hajarnavis: On the 8th March,
1959.

Mr. Speaker: They started taking
photos?

Shri Hajarnavis: On the 8th March,
1959, this constituency became vacant
as a result of an election petition
After that, on the 23rd June, 1959,
the photographs began to be taken,
in pursuance of & notification which
was issued earlier. Then, within
seven weeks, as has been pointed out
by an hon. Member, more than half
the number of persons were photo-
graphed and identity cards were
delivered. After that, this slackening
began; something happened.  Then,
from August last year right up to
March, the time has been extended
and people are even now being
photographed and identity cards are
still being given. In the meantime,
you will realise that this constituency
has remained without representation
in the Lok Sabha for almost a year,
and we have been asked questions as
to why we are not holding elections.
The suggestion that has been madg
now by my hon friend, Shri
Banerjee,— (Interruptions).

Shri S. M. Banerjee: One elec!:ion
has not been held in Punjab for eight

years.
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Mr. Speaker: Order, order. Why
should we copy that?

Shri Hajarnavis: It speaks for it-
self. What the hon. Member sug-
gested was, he wants to proceed with
this method of election, namely,
holding the election after the identity
cards are issued, and then he suggests
that the elections should be held after
three months. He suggests that the
period that has been given so far,
from June to March, is insufficient.
What is going to be done within these
three months? Does he assure us
that we will be able to complete
every single individual within three
months? Therefore, in effect he
wants that the provision which the
Parliament has enacted should be
scrapped.

Shri Punnoose (Ambalapuzha): No,
Sir. We did not say that. There is
provision in the rule. People are
now being photographed.

Shri Hajarnavis: That discretion,
as I said, vests in the Election Com-
mission and it has been exercised by
the Election Commission, and with
the discretion of the Election Com-
mission this Government does not
propose to interfere at all. It must
be kept above party politiecs and
party controversies. The Election
Commission is an independent orga-
nisation which shall not be brought
into any controversy at all. We are
always anxious to see that, while the
Election Commission discharges its
duty, at no stage should the Govern-
ment impose any of their decisions
upon the Election Commission.

Shri A. K. Gopalan: Who has attri-
buted motives to the Election Com-
mission?

Shri Hajarnavis: The Election Com-
mission says that this constituency in
which notification under rule 26....

Shri A. K. Gopalan: None of the
speakers who spoke here have attri-
buted any motives to the Election
Commission. We have not done that.

Mr. Speaker: Yes, nothing has been
said about the Election Commission.
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Only the difficulties have been point-
ed out.

Shri Hajarnavis: When the last
election was held the roll contained
more than 4,10,000 names; as my hon
friend has pointed out, when the
figures were checked they found tha‘
almost one in every five was a bogus
name. And every bogus name is a
cover for impersonation. Therefore,
the Election Commission was obliged
to order a special revision and in
the special revision, as the hon. Mem-
ber, Shrimati Renu Chakravartty had
pointed out, more ‘than 70,000 bogus
voters’ names were deleted. We do
not know whether there are any fur-
ther bogus names. After all, a duty
is imposed upon the Electoral Regis-
tration Officer to photograph and no
super-human efforts are demanded by
law for that. I will state before the
House what exactly was done. From
the 21st June more than 114 photo-
graphers went round the city. One
photographer and his assistant were
given a part of the electoral roll with
about 500 names and asked to go to
the respective residences and take
their photographs. They usually
used to work from 7 to 10 in the
morning and 4 to 6 in the afternoon.
The dates of their visits were duly
publicised through loud-speakers and
other means. Each photographer had
only a small area to visit, and he
went round not once but three or
four times. Therefore, we have
satisfied the condition, the Election
Commission has satisfed the condi-
tion that it has made every possible
human effort to comply with the law
and that is exactly what the Elec-
tion Commission says when it points
out that it has made all efforts, as
far as practicable, to see that the law
is complied with. After all no appa-
ratus or instrument has yet been
devised which will photograph phan-
toms. If there are voters and if
they are anxious and prepared to
exercise their votes, it will save
bother to them, bother to their party
and bother to everyane connected
with the elections if they co-operate
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in preparation of identity cards. If
they want to get photographed they
have to sit there only for two minutes.
Then the photo is affixed to the
identity card which will be useful
not only for the purpose of the elec-
tion but for other purposes as well.

Then, you will be interested to
know that three copies of the photo-
graph are made. One copy is attach-
ed to the rolls, one copy is affixed to
the identity card and the third copy
is presented gratis to the voters.

Shrimati Renu Chakravartty: Yes,
if it reaches him.

Shri Hajarnavis: Our Law Minister
was there the other day and he was
telling us how enthusiastic the voters
were to get their photographs.

Shrimati Renu Chakravartty: Who
said it? Our Law Minister?

Shri Hajarnavis: Therefore I sub-
mit that even if, as Shrimati Renu
Chakravartty says, the onus likes
the Election Commission, that onus
has been fully discharged. As I said,
more than 8 or 9 months have been
employed in going round the city and
asking the voters to get photographed.

Shrimati Renu Chakravartty: There
are 7,000 voters who have not been
able to get their photographs accord-
ing to your own Statement.

Shri Hajarnavis: If a man does not
sit before the camera how can you
photograph him? Suppose a man re-
fuses to call at our office to collect
the photograph after he has been
photographed or he refuses to get
photographed at all, what can we do?
Some people have some views of
their own. They say that it is below
their dignity to be photographed.
There are all sorts of queer people.
But law cannot be changed to ac-
commodate their claims,

Take my own case. I have pro-
vided myself with an identity card,
because I am otherwise stopped by
the sentry when I go to my office in
the North Block. I have myself been

VAISAKHA 2, 1882 (SAKA)

Photographs of 13456
Voters of Calcutta
South-West Parlia-

mentary Constituency

provided with this identity card. it
is such a good facility.

Mr. Speaker: I am sure that all
hon. Members .of Parliament have
their identity cards with them.

Shri S. M. Banerjee: May I submit
that in spite of the Supplement to
the Who is Who, it has not been
possible to get all the photographs
and life sketches of hon. Members of
Parliament? So, even in three years
some of the hon. Members could not
do it.

Shri A. K. Gopalan: I want to make
a clarification. It was enquired whe-
there it is sufficient to produce our
identity card of Members of Parlia-
ment. They said: No, unless you
have got the convict-looking photo-
graph, you will not be allowed to
exercise your franchise. Shri Biren
Roy, who is a Member of Rajya Sabha,
went to the electoral officer and said:
“I am a Member of Parliament, I
have got my identity card” he said,
“Whether you are a Member of Par-
liament or not, we want this photo-
graph with the number”.

Shri Hajarnavis: If the law requires
that, every citizen of this country he
must submit himself to that. If the
passport law requires that the photo-
graph should be of a particular size,
you cannot carry a portrait with you,
though it may have been certified by
the highest dignitary in the State
The law must be obeyed. No one
here is above the law.

Shrimati Renuka Ray: We have
cards as Members of Parliament.
Will those photographs or cards take
us to foreign countries or do we have
to take out passports? Can we be
beyond the law altogether just because
we have Parliament cards? Is that
the way Shri Biren Roy should

answer?

Shri Warior (Trichur): Even those
cards are lost by hon. Members often.

Shri Hajarnavis: As you have right-
ly observed, though the right to vow
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is guaranteed to every adult person
under the Constitution, in preparing
the rolls certain mistakes are bound
to occur. After all, you cannot in-
clude every possible voter. The
Electoral Registration Officer or his
assistants go, make an enquiry from
one of the persons in the house and
take down the names. Therefore it
cannot be claimed that he has com-
plied with the strict letter of the law
in seeing that every person is enrol-
led. So far as the electoral roll is
concerned, if you ask even the Elec-
tion Commission it will say, “We
have prepared the roll which is cor-
rect as far as practicable”. That
does not show that the method has
failed. That only shows how con-
scientious they are in discharging
their duty. I hope we have taken
all possible steps. Now if attempts
are being made long after the elecr-
tions are advertised, long after the
photographing has begun....

Shrimati Renu Chakravartty: What
about delivering photographs that
have been prepared?

Shri Hajarnavis: ....long after the
nominations have been filed, then I
submit that it does appear that there
ig some.... (Interruption).

An Hon? Member: May I have 3
clarification?

Mr. Speaker: Order, order. I am
afraid we are fighting the elections
here.

Shri Hajarnavis: ....there is some
object other than finding an objec-
tion, ... (Interruption).

Sl:r'hnaﬁ Renu Chakravartty: Four
months ago photographs of people
haye been taken.... (Interruption).
Even those have not been deliver-
ed.... (Interruption).

Shri Hajarnavis: .... there is some
object other than finding an objection
to the. method which the Parliament
itself has approved.... (Interrup-
tion).
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Mr. Speaker: Order, order. I find
it very difficult to carry on. Two
hon. lady Members, one from each
side, have taken possession of the
House.... (Interruption). There is
enough lobbying.

Shri A. K. Gopalan: May I have a
clarification? Today is the 22nd of
April and on the 1st May elections
will be conducted. Will the candi-
dates get a list of voters who are eligi-
ble for voting? When will they get
it? If they will not get it, will the
agents of the candidates get a list
n the 1st May showing eligible and
ron-eligible candidates?

Mr. Speaker: Are there not eles-
toral rolls already?

Shri Sadhan Gupta: They do not
show as to who have becen photo-
graphed.

Shri A. K. Gopalan: And who have
not been photographed.

Shri Hajarnavis: I am informed
that copies of the electoral rolls are
supplied to the various parties. That
is usually done by the Election Corr-
mission. They are also made avail-
able to the various individuals.

Shri A. K. Gopalan: You do mnot
follow my question. My question is
about the photographs.

Shri Hajarnavis: 1 follow it. He
may please sit down. I will answer
his question.

Shri Rameshwar Tantia (Sikar): I
cannot understand why there should
Le so much fuss and why they are
sc much afraid of the photographs.

Shri Hajarnavis: As soon as a
photograph is taken and an identi:ty
card is issued, a mark is made to
show that that particular voter has
been issued an identity card. This
process is going on till the very last.
But if my hon. friend tells me that
in a constituency which has 8,40,000
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voters there is going to be an indivi-
dual approach from voter to voter,
then it is an election which....

Shri A. K. Gopalan: My question is
not that. Please answer the ques-
tion. If you cannot answer it, please
say so. My question is whether
there will be a list. Generally, that
is the system. We also know
that generally there will be a voters’
list which will be used on the polling
day showing the voters who will be
eligible for voting. Suppose I am a
candidate. I must tell the agent who
are the voters. So according to this,
will there be any mark there in the
voters’ list showing that a particular
man has not been given a photograph
and so is not eligible to vote? Or
else, how can we know as to who
are the eligible voters?

Mr. Speaker: What the hon. Mem-
ber wants to know is this. The
polling officers must have voters’ lists
with them. There may be some per-
sons who belong to Pakistan or tio
some other country who are sojour-
ners and who may all look like
Indians. If they go there, their
names must be there in the voters’
list. Is there a voters’ list contain-
ing the names of all voters? Second-
lv, do they have an identity cara?
Thirdly, do they have a photograph?
1f at least the voters’ lists are theve
according to the old practice, in res-
pect of any person who does not
have an identity card the polling
officer might say, “Without an identity
card I am not going to take it”. Be-
cause, even according to the previous
practice the voters’ names may be
there; there may be some patel or
patwari sitting there to identify the
man. Therefore, mere existence of
the voters’ list is not enough so long
as the man is not identified. Tre
identity- card and the photograph
serve the purpose of the identity
officers at the polling station.

But, independently, there must be
a voters’ list with 'the names of all
these persons. If those persons do
not have identity cards, it is open to
the officer there to say “this is the
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place of the other identity; this has
not been produced; therefore, I am
not going to allow you to vote”.

All that Shri Gopalan wants to
know is whether there is a basic
voters’ list where, according to the
registering officer, the names of all
eiigible persons on account of resi-
dential and other qualifications are
there. If that is there, the further
question whether a list has been
prepared of those that have identity
cards or whether they have been
photographed or not may not be
necessary, for the reason that if they
are brought there, without an ider-
tity card they won’t come there. Scu
he wants to know if at least tre
basic electoral roll is there or not.

Shri Sadhan Gupta: Sir, that is not
the question.

Mr. Speaker: I understand the
other question.

Shri Sadhan Gupta: Unless the
candidates have the marked list....

Mr. Speaker: Not nccessary. The
candidate would be only put to some
more trouble taking a number of per-
sons without an identity Card.

An Hon. Member: That is the diffi-
culty.

Mr. Speaker: There is no diffi-
culty.

Shri Sadhan Gupta: He will have
to approach 40 per cent. persons
more.

Mr. Speaker: What if it is so? It
dces not go into the root of the
matter.

Shri Sadhan Gupta: There are cer-
tain houses....

: int is this. It

Mr. Speaker: The point is ’
scems to be clear that there is a basic

i ly diff-
electoral list.  Then the only
culty before an hon. Member will be,
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“Am I to take all these people even
though they have not got the identity
cards with them?” Before they are
taken, if by themselves they go to
the polling station, they will have to
thank themselves if they have not got
the identity card; they will have to
go and come back. If a candidate
takes him, in his own house also hs
can ask him whether there is an
identity card with him. There won’t
be any trouble. If, in spite of that,
the candidate thinks of persuading
the polling officer and takes this man
without an identity card, he will bear
all the expense and trouble of taking
him.
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So long as there is an electoral
roll in which the names are there,
the further things like the identity
card and the photograph are only the
substitutes of those other persons who

stand there physically to identify the
voter.

The House will now stand adjourn-
ed till 11 A.M. on Monday, the 25th.

18.39 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, the
25th  April, 1960/Vaisakha 5, 1882
(Saka).





